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ORISSA ACT XL OF 1851
THE ORISSA OPIUM SMOKING ( AMENDMENT )
- ACT, 1951 -

[ Beceived the assent of the President on the 6th December 1951, first publiaked |
in the Orissa Gazotte, dated the 4tk Janugry 1852 ]

AR AQCT TO AMEND THE ORISSA OPIUM SMOEKING ACT, 1947

HEREAS it is expedient to amend the .Orissa Opinm Orisse Aot,

Smoking Act, 1947, in the manner hereinafter appearing ;  XVIof 1847
Tt is hereby enacted as follows :—

Bhort title 1. {1} This Aot may be called the Orissa Opium Smoking

and {Amendment) Aok, 1951,

COMNMINON B

ment.

- (2) Tt shall come into force at once.

Amendment 2. In section 7 of the Orissa Opium Smoking Act, 1947 Orissa Aes
of section 7, (hereinafter referred to as the said Act) for the words * punigh- VI of
QOtissa Aot * able with simple imprisonment for a term which may extend to 1947.
1047, three months or with fine which may extend to one hundred

rupees or with both ”’ the words  punishable with imprison-

ment which may extend to one yesr or with fine which may

extend to one thousand rupees or with both ” shall be
substituted. -

Amendment 3. For sub-geotion (2) of section 8 of the said Act, the

of section 8, following wab-section shall be substituted, namely :— .

Orissa Act

XVI of

1947,

(2) Any person who commits an offence under sub-section

(1) shall “be punishable with imprisonment for a term which
may extend to one year or with fine which may extend fo one
thousand rupees or with both ; and any person who abets such
offences shall be punishable with imprisonment for a term
which may extend to three months or with fine which may
extend to five hundred rupees or with both.”

Amendment 4, Tn section 9 of the said Aot, for the words ¢ punishable

of wection 9, with imprisonment which may extend to six months or with

%’3"1”0?“ fine which may extend to two hundred rupees or with both

1947, the words * punishable with imprisonment which may extend
to one year or with fine which may extend to one thousand
rupeos or with both " shall be substituted.

Amendment . B, In section 10 of the said Act, for the words punished
°0f?°°"‘°An tm’ with imprisonment for & term which may extend to one year or
nese 0% with fine which may extend to five hundrel rupeos or with
1947, both * the words * punished with imprisonment for 2 ferm
whiok may extend to two years or with fine which may extend

to one thousand rupees or with both * shall be substituted,



Amendment
of poction 12,
Orisga Aot

XVI of 1947,
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6. For seotion 12 of the said Aob the following saction
shall be substituted, namely :—

“12. When fine i§ imposed under section 7, 9 or 10, the ‘
oonvicting Magistrate shall direet the '
Ponalty in default offender to be imprisoned in default of
of payment of fine. payment of fine for a term which may
extend to six months and such imprison-
ment shall be in excess of any other imprisonment to which he
may have beon sentenced, *’



